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PRAKASHWATI &ANR Petitioner (s)
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Date : 29/11/2001 This Petition was called on for hearing today.
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HON BLE MR JUSTI CE Y. K. SABHARWAL

For Petitioner (s)

For Respondent (s)
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Abha R Shar na, Adv.

Raj esh K. Sharma, Adv.,
Shal u Sharnmm, Adv.,
Goodwi I | | ndeevar, Adv.
J. P. Dhanda, Adv.

K. P. Singh, Adv.,

I.S. Nayer, Adv.
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UPON hearing counsel the Court nmade the foll ow ng
ORDER

Leave is given to file the counter affidavit on
behal f of Respondent Nos.5 to 7 within two weeks after
re-opening in the New Year. Rejoinder affidavit within two
weeks thereafter. Let the matter appear six weeks
after re-opending in the New Year.

(R K. Dhawan) (D. D. Ji ndal)
Court Master Assi stant Regi strar



